
The High Guurt of Judicature at Jlatna 

Commercial Appellate Division in the Patna High Court, Patna 

Month -March (2021) 

No. of cases No. of cases No. of cases pending at 
the beginning of the 

No. of cases 
disposed of during 

the month 
instituted during pending at the 

month the month end of the month 

0 0 4 



Commercial Courts of Civil Judges (Senior Division) in Bihar 

(Commercial disputes where value of the Suit or Dispute not less than Rs. 3 Lacs 
and upto Rs. 1 Crore) 

Month-March (2021) 

No. of cases pending 
at the end of the 

No. of cases No. of cases pending 
at the beginning of 

the month 

No. of cases 
instituted during 

the month 

disposed of 
during the month month 

17 0 0 17 

Commercial Courts of District Judges in Bihar 

(Commercial disputes where value of the Suit or Dispute exceeds Rs. 1 Crore) 

Month- March (2021) 
No. of cases pending 

at the end of the 
No. of cases No. of cases pending 

at the beginning of 

the month 

No. of cases 
instituted during 

the month
disposed of 

during the month month 

14 1 0 15 

Commercial Appellate Courts (at District Judges level) in Bihar 

Month- March (2021) 

No. of cases pending 
at the beginning of 

the month

No. of cases |No. of cases pending 
disposed of 

| during the month 

No. of cases 
instituted during 

the month 

at the end of the 
month 

0 0 0 
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